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BEFORE THE HON'BLE NATIONAL GREEN TzuBUNAL PRINCIPAL

BENCH, NEW DELHI

Misc. Application in disposed of cases no. 12/2026

ln

(Original Application No. 961 ot2024)

Nitin Dev
Applicant

Vs.

State of Uttarakhand & Ors.

Respondent(s)

In

AFFIDAVIT of Dr. Parag Madhukar Dhakate,

aged about 52 years S/o MB Dhakate Presently

posted as Member Secretary, Uttarakhand

Pollution Control Board, Uttarakhand.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on oath as

under: -

It

fl-

RESPONSE AFFIDAVIT ON BEHALF OF MEMBER SECRETARY.

UTTARAKHAND POLLUTION CONTROL BOARD

(RESPONDENT N,O.2)

o_t'

I

(a
*

I

'lv
!/
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I . That the deponent is presently posted as the Member Secretary' Uttarakhand

pollution control Board and as such is fully conversant with the facts of the

case and is competent to sign and swear the instant affidavit'

2. That the above-mentioned matter was listed for hearing on 30.03.2026

whereintheHon'bleNationalGreenTribunalwaspleasedtoissuethe

following directions: -

t. Vide order dated 16.02.2026, respondents no' I to 4 were directed to

file their responses/compliance reports but no responses/compliance

reports have been filed.

3. That it is respectfully submitted that the Uttarakhand Pollution Control

11.09.2025, against which a

Kutiya Dharmartha Trust was

tion Control Board, Dehradun,5. That the Regional Offrcer, Uttarakhand Pollu

vide letter dated 17.01.2026, informed the

Board issued

representation

a closure

submitted

order

by IWs

dated

Janki

received by the Board on 29.12'2025 requesting revocation of the said

closure order. In this connection' a copy of the Closure Order dated

||.og.2o25isbeingmarkedandfiledas@.1tothisaffidavit.

4. That thereafter, the Member secretary, Uttarakhand Pollution control Board

vide letter dated 31.12.2025, directed the Regional Officer' Uttarakhand

Pollution Control Board, Dehradun to inspect the unit and submit a report

with clear recommendations. In this connection, a copy of the letter dated

3|.l2.2o25isbeingmarkedandfiledasAnnexureno.2tothisaffidavit.

t a siteMe

+1-'
3
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inspection of IWs Janki Kutiya Dharmartha Trust was conducted on

16.01.2026 in the presence of the Trust's representative, Shri Shashi Yadav'

As per the inspection report, the unit was found to be complying with the

conditions issued in the closure order. The report further furnishes

recommendation for withdrawal of the closure order issued to the unit. In

this connection, a copy of the letter dated 17.01.2026 along with the

inspectionreportiSbeingmarkedandfiledasl@!tothis
affidavit.

6. That the Member Secretary, Uttarakhand Pollution Control Board, vide letter

dated 28.03.2026, imposed Environmental Compensation upon. M/s Shri

Janki Kutiya Dharmarth Trust. Based on observations made during re-

inspection, the unit was found to be operating without obtaining Consent to

Operate (CCA), thereby continuing to violate the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and

Control of Pollution) Act, 1981. Accordingly, Environmental Compensation

was imposed at the rate of Rs.600 per day, amounting to Rs.12,70,800/-. In

this connection, a copy of the letter dated 28.03.2026 is being marked and

filed as Annexure no.4 to this afflrdavit.

7. That thereafter, the unit submitted its representation dated 06.04.2026 to the

Member Secretary, Uttarakhand Pollution Control Board seeking reduction

of the Environmental Compensation imposed. In this connection, a copy of

the representation dated 06.04.2026 is being marked and filed as A4.4.9,ISI9

8.

no.5 to this affidavit.

That the representation dated 06.04.2026 submitted

under scrutiny and appropriate action shall be taken

upon examination of the same.

by the unit is presently

in accordance with law

1€

4
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g. That it is respecttully submitted that the application dated 08. 10.2025, filed

by the unit for grant of consent to operate is still pending as the closure

order has not yet been revoked.

10.That the deponent is a responsible Government servant having the highest

regard for the Hon'ble Tribunal and orders passed by them. The deponent

has always made his sincerest efforts to carry out the orders passed by this

Hon'ble Tribunal in its letter and spirit and shall continue to do so in the

future

Deponent

Verified at Dehradun on the f.f... day of April 2026,that the contents of the

response affidavit are true and correct to the best of my knowledge and belief

based on the official record and nothing is false, and no material has been

concealed therein.

De n t
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1
.# rl,M'Vt\t7, \ ty

LiFE
L rf es lyle For
Envrronmcnt

HEAD oFFICE
Uttarakhand Pollution Control Board

"Gaura Devi Paryavaran Ilhal'an"
468, IT Park, Sahastradhara Iload, Dehra Dun

UXPCB E-nr ail : msu k hoo.corr, I'honc No.-ll I J5-260'0(r2

U KPCB/HO/Ge n- | 83 -806/2025 I 44 L, Date: L1.09.2025

To,
M/s Shri Janki Kutiya Dharmarth Trust
(Osho Ganga Dhaam),
Brahmpuri, Rishikesh, Dehradun.

l) ircctions untlcr Sectittn -l-1 (A) of Water (Preventio n and Control of l'ollution) Act- l97J
:rnd Scction -l I (A) of Air (Prevcntion and Control of I'ollrrtion) Act - t 981

WHEREAS, the Central Government has made the Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prcvention and Control of Pollution) Act, l98l; and vide

provisions of this Act every water/air polluting industry/unit/operation/processes is required to

obtain consent to establish and consent to operate from the State Pollution Control Board; and

WHEREAS, it is mandatory on the part of industry to obtain the prior consetil of'the Board to

establish/operate/process an industrial plant under Section-25 of the Water (Prevcntion and

Control of Pollution) Act, 197 4;

WHEREAS, it is mandatory on the parl oi industry to obtain the prior consent ol'the []oard t0

establish/operate/process an industrial plant under Section-21 of the Air (Prcvention and

Control of Pollution) Act, l98l;

WHEREAS, fbr the purposes ol protecting and improving the quality o1'environrnent ancl

preventing and abating environmental pollution. the standards tbr discharge of environnrental

pollutants from the industries. operations or processes, have been specified under the Environmerrt

(Protection) Rules, 1986; and it is mandatory to every industries. operations or processes to kccp

their effluent quality within the specified norms; and

WHEREAS, in conpliance of the order passed by Hon'ble NG'l'in OA no. 961/2014. Nitin Dev

Vs Slate o1'Uttarakhand. inspection o1'M/s Shri Janki Kutiya Dharmarth Trust (Osho Grtnga

Dhaam) located at Brahmpuri, Rishikesh, Dehradun uas carried out bt lhe olllcials ol'

Regional Office, Dehradun of this Board on dated 15.11.202,1 and made lirlloriing
observations:-

1. frftHq d qqq qET rqr fu ffi ffq il ra oR \rq.1 dqtfi ftrgrl 15 t-s dt Q), {qrd
crfrfufi v6 g<r rfi (an-c d-<)tarfuo tt

2. serq of ild d f*q oruidq. trtr$ ERr H-o rs ro.zozc o) rlfus iBq frq .rql

Qn fr sd,/sq 3rDffi d q-<.f-d q-dqfr cft tg otriqq 6t fu-g dwlrq arir q-fqrq

ilf, qirqTg q-6qfr tg oli6q "rdlfuqr.rqr tt
3. s-ern 6rir stq sdrrsro d ftffpr ig o)g ,t gkqd iw: of wrm+ rfqrc n-o r€l

o1.rfrtr
-...........--

Clean Environment and Healthy Life Style
wa cqkrq s rmr ff{r ?td

SDred l)ost

6
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WHEREAS' in view of above observations, a show cause notice was issued to the t.Jnit ,,ide r'.;s
office letter no. UKPCB/HO/Gen-183-80612024/633 dated 16.02.2024; and v

WHEREAS, Hon'ble NGT in OA no. 961/2024 Nitin Dev Vs State olUttarakhand & Ors issLred
order on dated 26.05.2025 lhal "ln viet, o/ the .facts and cirutmstancer' of the case und litr
protection of .forest lund and protection and improvement of'environmenl uKpcB, Footl xt/ct.r'
und Drug oflicer, 7'ehri Gorhvul. Fire :ufbt1 ()ffit:er. No'entlru Nctgar untl Di.stritt ,\up1tl.t
(fficer, Tehri Garhv'al are direcled lo takc appropriate uclion on the ubove .\uiLl notiL.c.\
expeditiouslypre.ferublyv,ithinsixmonths.fromthedoteofreceipto.facopyo/thisorder.:and

WHEREAS, in reference of the show cause notice, inspection ol the Unit is carried out b). the
officials ofRegional Office. Dehradun of this Board in presence of the represenrative ofthe Ltnir.
Sashi Yadav (Asst Manager) on dated 18.08.2025 and made fbllowing observarions :-

1. frfrflq $ qryq qrqr rrqr fu sil{il eH il ra oqt w r, ffifr ftmi 1s A-s dt Q} {q-d
ufrR-n \-d Sdr,ffi{ (qH d-<) $arfuo tr

2. {6r{ t qfud *t Erd utq se-om 6r ftffRvr frfu-d f6 d?n fr6 fue d qrqq d
q-fqn do fu'qr qr w t oti rft s-ssr6 cfusi t oE{ qrf,r gcil TS qrqr rrqTl

a. 6o( sgr stqsflqlE d ftffiriq tg oti,fi {kef, Hrre of enq-qr afqH il6 rfl 6
rfr tr

4. {frr{ t qB-d drr orqRre d F-s-drirr to'i-c trcmqr qrr6 ser d qrqq t fuur w
{6r tt

5. {frr{ Erir af,qrc il6 u-d/srg F6qfr flfu & Etg t uri6q rS fuqr rrqr t ai-r orqq
<-ffii nfu o.r ch-sf,i s-dqn il6 dd { qqrrdl onqr.rqr tt

AS StlCH, it is evidcnt fiorn the ahore ohservations tha( the []ni1 (Ashram) htrs not otr(aincti ('(,\
(Consolidated Consent to Operate and Authorization) undcr Air & Water Acts and conrinuirrr.r
violating thc provisions of water (Prevention anrl control of l,ollution) Act- 197{ and i\ir
(Prevention and Control of Pollution) Act - I 981 : and

NOW THEREFORE, in exercisc ol' the power conl'erred under Section -13(A) of W,atcr
(Prevention and Control of Pollution) Act- 197-l antl Section 3l(A) of Air (prevention antl
control of Pollution) Act- l98l as arnended fiorn time ro rinle. M/s Shri Janki Kutila
Dharmarth rrust (osho Ganga Dhaam) localed nt Brahmpuri, Rishikesh, Dehratlun is
herebl directed :-

1. To closc dorr'n vour Unit (Ashram) *ith imnrediate cffect.
2. To show cause why not the Environment Compensation shall be irnposed rgainst your

Unit (Ashram) under the pro'isions of the water (prevention untl c'ontrol ,l'
Pollution) Act, 1974 and Air (Prevention and ('ontrol of pollution) Act, l98l :rs
nmended.

.-4=-@-
(Dr. Parag Madhukar Dhnkatc)

Mcm ber Sccreta n

Clean Environment and Healthy Life Style
sa qql+rq q eer ff+l tr$ @

7
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Ren UKPCB/HO/Gen- I 83-806i2025/ Dehradun. 09.2025

WHEREAS, it is evident from the above observations that the Unit (Ashram) is violating tlie
provisions of Water (Prevention and Control of Pollution) Act- 1974 and Air (Prel'ention and
Control of Pollution) Act- 1981; and

NOw THEREFORE, in cxercise ol the powers conf'erred urrder Section -j3(A) of Water
(Prevention and Control of Pollution) Act- 1974 and Section 3l(A) of Air (Prevcntion and
Control of Pollution) Act 1981 as amended thereafter, you are hereby directed to instruct
concerned officials of UPCL for discontinuing the po\\'er supply ot' thc (lnit (Ashranr) rrith
immediate effect and intimate to this offlce on priority.

This issues with the approval of the Cornpetent Authority' ofthe Board.

l'. Parag Mrdhukar Dhakate)
Mcmber Sccretnn

Let ter no :- UKPCB/HO/Gen-l tt3-80 612025/q*l, I)aterl : as rbor t'

Copy to :-
L

2

3

District Magistrate, Tehri Garhwal tbr inlblmation and arrange to scal the I lnil
pleasc.

Regional Officer, UKPCB, Regional Office, Dehradun with the direction tbr strict
compliance of the closure order and send compliance immediatell'.
Group head (Garhwal region), UKPCB, head officc for infbrmation and necessatv

action please
4. Guard File.

\l ern b
&-4Aro-
er Secreta r)'

Clean Environment and Healthy Life Style
so cqk{or q spr d{r tA

SPEED POST
To,

Managing Director,
Uttarakhand Porver Corporation Ltd.,
Urja Bharvan, Kanrvali Road,
Dehradun (Uttarakhand).

Directions under Section 33(A) of Water (Prevention and Control of Pollution) Act- 1974

and Section 3l (A) of Air (Prevention and Control of Pollution) Act - l98l

U

8
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E-mail ail.com. 0135-2607092

q-tr6' /\a /vto-183-8oo / 2o2s /Ibbo , 3l:12.2025

t-qr tt, 
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f*q lrffi
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frffq o,rqtcq,

{-rrs tm si-d}fi, t6ir{{t
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tr

qrt-fl,
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furo oa.rz.zozs oI {<d qEq 6roTI flt t frffirf en*+q ol fr,fd {fr Gtrt{ fuItr tt.os.zozs d
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fuqr qqT trut sTqo\ fr gsiRrd tt
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Clean Environment and Healthy Life Styl€
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f€, (ffi rr.rr qlq). trtrfr 6] tra dfr sntsr dqqq dt
Bq-t-ff frq.lrfi +g guqrf,q t -"rp qEqT {dm€rff,/vq.sil.,/sr._$3_Bo6/202s,/tsro- frqifi 31.12.202s, fusdtlrarq oi Hn ffi .rc=r. fror" .,rrn.rori a'*'t u-i"" t ensrq o1onjcrd{ 3nGn qrdl .rfr t.. d qlTq I orqfdq am ff wrA gFc"T 

"*.f f= ; "rd"ftfrerq ft-{io. j6.o1.2026 of r*e-d cfdBfu ,ft .,fr, ** # "#;# + m* .rqr, fuq.+tongqrdr encqr ftq+o B:-

60
go

tIIIq qTqT TqI CIq{ ra oqt vq or *ffr fuqi rs ts
d.i +, {s-d s{Fdfuffi \'o gqr rr+q
(rqn dq) €srhc tl

qrt{q $ u-o-erg ffi' rg-orrs-q-q
B', ftrd enqrq-o cq-ri ol qq#s 6-<i
fu-qr .lqr tr g-or{ sr{r Hr q€

08.10.2025 f{
fo-qr rrqr

tg srfuq
snelr q,1

3nEq-dc ail r ft-{i6 08.11.202s \q zg.tz.zozs
o) guqmq t
trr-qfdq, o) fi

. 3kI: {t qn-+t Efefl qcref
d snr.ifr qrayr t HE crd o.l rgqrd-{ dnT
fuqr qlqr sF{d q-fi-a d-or tr

q€, (ffi.r.n erc), sEqg0, EMqr, t6iqc
rIIqT rr.[ I o]tT: eilaIq 6t Frtf, ffi oTrtpT Srfus

3Irqr orfrdf,{r?, \'E 3rFrq oilffi.rrn otffi to qr<t rwo tr s,".ffi*
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oe.ro.2o25 \ti ftrio rz rz
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sosgl frofroqofro Z ft-cf6 oa.ro.zozs d

av fuqro

Tiqtq-6 6T3rJT{rY g-{fuqc {{Frqfrgd td q-f,qn nfi tudka $t' $?l1=I
2

deIT Et6F-c d qrt+q
d q-fqn a-o fo-qr qr ra B, ot$ ,ff
se-qr cfuiw t erd{ urm geir .r€i
qIqI rrfl 

I

E4-ri qfr-fl
fu{f,riq tE6 d

BEtIIE O-T gked3ilfi gr{I drtr{r6
{r{, fracq d2 scd {enE-f,( fuqr TRII)t

3

gkqd ffia qr1

a-o c-S sff .rS * r

gt{l B?q-dt6

oi{.fr wnqqr rfqn
gtred

(1

AIg3II gRI B-*116
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{6r$ qft-d .l) Hrr{r oIIfi dt-iT eils
ftrfli"r to fic Eqrdqr crr6 sen d Ent
fu-qr qr {6r qtl

\q-[f,q elqRre or

3N ol-iq q-drct dtrfl ol cfustrr
+f,qrc ilfi qtd t qqr rSr osrqr rrqr
tr

Sl{I{6.r$ cfaD'q-dqn q?I {rdqftsrg
qtg t 3nilfi fuqTr-S TIiITtu t

e)_+q

w
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* ErqtPf

6r{r

EqT o-iTfr.l-ff t sq cfr eiiq
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1
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M/s Shri Janki Kutiva Dharmarth Trust, Brahmpuri,Rishikesh,Dehradun
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HEAD OFFICE
Uttarakhand Pollution Control Boa rd
'Gasra Devi Par-vaYara[ Bhawan"

468, tT Park, Sahastradhara Road, Dchra l)un
ll-mril : msukpcbrd) ahoo.com' Phone NG0l35-2607092

av-\!72 IALiFE
UKPCB/HO/Gen- I 83-806/2026/ Date: L6.j')A

its 23'd Board Meeting, as amended tio nr time to time'

Clean Envirohment and Healthy Lile Style

Speed Post

To,
M/s Shri Janki Kutiya Dharmarth Trust'
(Osho Ganga Dhaam),
Brahmpuri, Rishikesh, Dehradun.

Assessment of Environmentat compensation for violation of Environmental

Norms

WHEREAS, in compliance of the orders passed by Hon'ble NGT in OA no'

96l /2024, Nitin Dev vs State of Uttarakhand, an inspection of M/s Shri Janki Kutiya

Dharmarth Trust (osho Ganga Dhaam) located at Brahmpuri, Rishikesh, Dehradun

was caried out by the officials of Regionat Office, Dehradun of this Board on dated

15,11.2024 and unit was lound non-conlpliant with the provisions of Water
(Prevention and control of Pollution) Act,l974 and Air (Prevention and control
of Pollution) Act, l98l; and

WHEREAS, a show cause notice was issued to the unit vide letter

UKPCB/HO/Gen-1 83-806/2024t 633 dated 1 6.12.202 4 and the representation has

not been submifted till date; and

WHEREAS, in view of the show cause notice, the unit was re-inspected by the

officials of Regional office, Dehradun of this Board on dated 18.08.2025 in the

presence of unii representative Sashi Yadav (Assistant Manager); and

AS SUCH, from the observations made during the said re-inspection, it is found that

the unit has not obtained CCA (Consolidated Consent to Operate and Authorization)

and thus continuing violating the provisions of the water (Prevention and Control

of pollution) AcL,1g74and Air (Prevention and Control of Pollution) Act' l98l;
and

wHEREAS,theEnvironmentalCompensation(4D600/dayistobeimposedtbr
which following environmental lactors are to be considered:

EC:PIxRxSxLFxVFxN;
where PI=12, S=0'5, LF=t.0, VF:1.0, R=l00, N:2118 (21-12-2019 to 08-10-2025)

EC= 12 x 100 x 0.5 x 1.0 x 1.0 x 2118: {12,70,800/-; and

WHEREAS, an amount of {I2,70,800/- (Rupees Twelve Lakh Seventy Thousand

Eight Hundred only) is calculated as Environmental Compensation' in

coirpliance with the order of the Hon'ble National Green Tribunal in o'A- No.

5g3i2017 and the subsequent decision and procedure adopted by the State Board in
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NOW THEREFORE, in exercise of the powers conferred under Section 33(A)9f
the Water (Prevention and Control of Pollution) Act, 1974 and Section 3l(A) of
the Air (Prevention and Control of Potlution) Act, 1981, as amended, and with the

approval of the competent authority of the Board, you are directed to deposit

Environmental Compensation amounting {12,70,800/- (Rupees Twelve Lakh
Seventy Thousand Eight Ilundred only) within 30 days.

The said amount shall be deposited within one month from the date of receipt of
this order in favour of Uttarakhand Pollution Control Board, as per the details
given below:

Account No. 2726101009296,
IFSC _ CNRBOOO3963
Canara Bank,
Gujrara Mansingh, Dehradun

In case of not depositing the said amount, it will be recovered through District
Magistrate.

(D Parag Madhukar Dhakate)r.

U K PC B/H O/G en-183 -806 /2026 I Dated as above

Copy to:
l. Account Ollicer, Uttarakhand Pollution Control Board, Dehradun for kind

information please.

2. Regional Officer, Uttarakhand Pollution Contro! Board, Dehradun for
information and necessary compliance.

3. Guard File.

ember Secreta ry

fu-u

Clean Environment and Heahhy Life Style

Member Secretary
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-fo,

The Member Secretary,
Uttamkhand Pollution Control Board,
"Gaura Devi Patylvat^n Bhawan,"
468, IT Patlq Sahastradhara Road,
Dehradun.

tffi 'l\*\L
Ufiarakiwrd Pollrlion Coffd Board

Dtary lio*..,
Ddc-. o

0'

Sub ject: Humble Representation for Reconsideration and
Reduction of Enrrironmental Compensation - M/s Shri Janki
Kutiya Dharmarth Trust (Osho Ganga Dhaam).

Reference: Notice No. UKPCB/HO/G en-183 -806 / 2026 / 1, 57 dated
28.03.2026.

Respected Sit,

Vith ptofound respect, we acknowledge the teceipt of your notice

dated March 28, 2026 , regarding the assessment of Environmental

Compensation amounting to t12,70r800/-. \(/e are writing to you today

not as a commercial entity, but as a spiritual and charitable institution,

to eamestly seek your compassion and leniency regatding this penalty.

1. Our Identity as a Spiritual Haven M/s Shri Janki Kutiya

Dhatmarth Trust (Osho Ganga Dhaam) is a sanctuary dedicated to the

pursuit of peace, meditation, and the spiritual well-being of the

community. We are an ashram nesded in the lap of the Flimalayas, and

our daily operations are tooted in the values oF "Lifestyle For

Environment" (I-iFE).'{7e are not a profit-making enterprise; we are a

house ofptayer and service that exists solely lor the spiritual upliftment

of humanity. \We have been existing like this for past mote than 70

years.

2. Financial Constraints and Reliance on Alms Our rnstitr:tion

survives entirely on the humble and voluntary contributions of del,otees

and visitots. Unlike industrial units, we have no recuring retenue or

commercial turnover. The sum of {12,70,800/- is a

u{^

V"
,.,4

taggering amount
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for a trust ofour natue. Such a severe financial burden would not only

deplete our meager reserves but would also force us to curtail the basic

services and spiritual programs we provide to seekers who come to

Rishikesh for solace.

3. Commitment to Environmental Sanctity Ve deeply regret the

lapses identified dudng the inspections conducted by the Regional

Office. It was never out intention to distegard the Water Act of 1,97 4

or the Ak Act of 1981. As followers of a spiritual path, we hold the

purity of the Mothet Ganga and the surtounding forest in the highest

regard. We have already initiated the process to obtain the required

Consolidated Consent to Operate and Authorizarion (CCA) to ensure

full legal and environmental compliance moving forward.

4. A Plea for Compassionate Reconsideration While we respect t}re

formula applied by the Board @,C=Pl\times R \times S \times LF

\times VF \times N) , the calculation of N=2118 days places an

insurmountable weight upon our charitable mission. We humbly pray

that the Hon'ble Board treats our case with the same mercy we strive

to show to all living beings. We request you to consider:

Our status as a non-cofixnercial spiritual ashram.

Our immediate commitrnent to tecti$,ing all procedural non-

compliances.

The exteme financial hardship this penalty imposes on our

chadtable works.

We eamesdy request a sigoiEcant reduction in the compensation

arnouflt on compassionate grounds. !7e also request the opporhlniry

fot a personal meeting to discuss how we can wotk alongside the Boatd

to protect out environment while continuing our spiritual service.
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We trust in yout kindness and look forward to a favorabie and metcifi.rl
response.

\7ith prayers and grati

Fot A

M/s Shri Janki Kutiya Dharmarh Trust
(Osho Ganga Dhaam)
Bmhmpwi,
Rishikesh

(Authorized Signatory)
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